CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD.

0.A.No.1758/97.

pate of decision: 31st March, 1998,

Between:

' R. Sudheer Babu. .. .. Applicant.

and

1. The Chief superintendent,
central Telegraph Office,
secunderabad.

2. The Telegraph Master,
D.T.0. Lunger House,
Hyderabad - 500 008, ee ®s Respondents.

counsel for the applicant: sri V.Venkateswara Rao.

Counsel for the respondents: sri K,Ramulu.

(by Hon'ble Sri R, Rangarajan,Member (A)
Héard Sri V.Venkateswara Rao for the applicant

and Sri Srinivas Rao for Sri Ramulu for the respondents.

~ The applicant in this 0.A., was engaged as a

casual labourer in the Central Telegraph Office,

Hyderabad with effect from 6-5-1989, He was paid

2% tha daily wagesin the pay scale of Rs.750--950, He
worked in the Central Telegraph Office from 6-5-1989
to 14.8.1995, Thereafter he was transferred ta'

D.T.0., Lungar House and he worked there as casual

labourer from 15.8.1995 to 10-3-1997. It is stated that
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he usdd to sign in the Staff register maintained in

the District Telegraph Cffice. Thus the applicant

submits that he rendered service for about 7 years ten
months in the Department of Telecommunications

without any break.

The applicant submits that on 1033-1997 he
fé&ll ill due to severe jaundice and he informed
the same to the Respondent No.2 on 10-3-1997 aﬁd
on 11.3.1997 to the lst respondent over Telephone.
He recovered from illness on 11.9,1997 and he was

declared to be fit to resume duty on 12.9.1997 by

the Doctor who treated him in the Osmania Hospital.-

The applicant wé@nt to the office of the 2nd respondent
to resume duty on 12-9.1997., But it is stated that

he was not taken back on duty. The applicant

submitted a repreééntation dated 15-9-1997(Annexure A-II:
Page 7 to the 0.A.). The learned counsel for the
applicant submits that iﬁstead of'disposing of that
representation, it-was returned back withoﬁt‘assigning

any reasons puting the same in some other cover.

This 0.A,, is filed praying for a direction
tc the respéndents to reinstate him in service as
casual labourer with effect from 15.9.,1997 by holding
the rejection of his representatdon dated 15.9.1997 is
illegal, arbitrary and unconstitutional with all

consequential benefits such as arrears of wages,

L

seniority etc.
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The learned counsel for the respondents
submits that the applicant has not given his willingness
. back to
to join duty and hence he was not taken/mm duty.
But thére is no record available to prove that fact.
On the other hand the learned counsel for the applicanti
submits that the applicant was not taken back to duty

and hence he prays for a direction from this Triblnal

to the Responondents to take him back to duty.

Under the above circumstances, the following

directions are given:

i) The applicgnt shall be considered for engagement

as a casual labourer. if there is need for casual
labourerﬁL}n preference to freshers from open

market
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ii) while issuing the orders/for re-engagement in

pursuance of the above direction, the order
should contain the date and thé officer to

Rtaﬂd,.%[/
whorm hetgpould report for re~engagement

iii) If the applicant does no£.turn up on that éate
before that officia} then the applicant may not
be taken back- to duty even if necessity arises
in futurév for engagement for casual labourers

AT

., fr®m the open market

N ‘ iv)This stipulation should be incorporated in the
Order, if issued, in pursuance of the above

N

"direction,
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_With the above directions, the 0C.A,, is

. disposéd of. No order as to costs.

R.RANGARAJAN,
Member (A)

Date: 31-3-1998,

.
Dictated in open Court. kﬂ
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